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(•) Thesoeeting pfovidad a forura 
for tbe exchange of views and infor­
mation on the scope for further de­
velopment of trade between India and 
the countries of the region.
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Shri D. O. Shama: May I know It
the after-care programme of this 
conference has been followed up, and 
what are the net results of this confer­
ence?

« M  Battah OodMra: Aa I said, Kr, 
Mw cMfatuaee was at an exploratory 
nature. It was htU last l u w r  aoi

the report of our representatives has 
been received only a few days back 
It is under examination.

Cede at DbutpUaa
*835. Shri Tangamanl: Will the

Minister of Labour and Employment
be pleased to state:

(a) whether Employers in tobacco 
industry have given consent to the 
acceptance of Code of Discipline;

(b) whether Government have re­
ceived any representation from the 
All In îa Tobacco Employees Feder­
ation regarding the flouting of Code 
of Discipline by employers in tobacco 
industry; and

(c) the steps taken by Government 
in the matter?

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
(a) The major Employers in tobacco 
industry have accepted the Code of 
Discipline.

(b) Yes.
(c) The matter falls in the State 

sphere. The Bihar Government have 
been requested to explore the possi­
bility of bringing about an out-of-! 
court settlement.

Shri Tangamaai: May I know whe­
ther the Government have received a 
representation from the AU India 
Tobacco Employees Federation that 
their General Secretary has been dis­
missed which will constitute, un un­
fair labour practice and thereby a 
breach in the Code of Discipline; and, 
if so, may I know what action Gov­
ernment have taken regarding that 
particular breach?

■fcrl l . N. Bttfcra: I have said that 
we have received a representation.

Skrl Tangamaai: I am asking about
a specific thing, diwnisul of an tflc i 
bearer which constitutes an unMr 
labour practice and which will Ml ft 
breach of the Code at IMufrHw .
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tJhrt L. N. MUm: About this
particular case, Sir, one Shri Akhilea- 
war Prasad has been dismissed by the 
imperial Tobacco Company and we 
have received a representation about 
his case. The hon. Member must be 
aware that the Union took his case to 
a local labour court and the labour 
court gave its judgment. The em­
ployer has gone to the Supreme Court 
and there has been a stay order. In 
spite of all this the Ministry took 
some initiative and requested the 
State Government to get some out of 
court settlement made. Therefore, 
we have an our own taken some in­
itiative, but we found that the gentle­
man concerned has been charged with 
some senous crimes like falsification 
of records. He was in charge of 
writing the leave register and it was 
found that he used to falsify the re­
cords etc.

Shri Tangamani: May I know whe­
ther it has come to the notice of 
Government that certain employers 
are only exhibiting the duties of em­
ployees and not the duties of em­
ployers as mentioned in the Code of 
Discipline?

Shri L. N Mishra: The attitude of 
the Government should be considered 
from an overall point of view and not 
on an individual basis We have tried 
to be sympathetic to the case of 
labour, but in this particular case

Mr Speaker: What the hon Mem­
ber wants to know is whether only 
that portion of the Code of Disci­
pline which relates to the employees is 
exihibited by the employers or, is it 
that the obligations on the part of the 
employers also are exhibited for re­
ference?

Slirl L. N. Mishra: Both.
Shit Tangamani: May I know whe­

ther it is true—what has appeared in 
the Press—that the Government will 
be soon convening the Indian Labour 
Conference and one of the main items 
in the agenda will be “how far this 
Code of Discipline has been received 
by employers and employees, and

then to evolve a uniform future 
bolicy"?

Shri L. N. Mishra: The hon. Mem­
ber may table a separate question.

Shri Tangamani: I would like to 
know___

Mr Speaker: He wants notice.

Shrimati Renn Chakravartty: May
 ̂ know the actual procedure that is 

Wng followed by Government on the 
References received by them every 
day regarding breaches of the Code of 
biscipline?

S M  I*. JV JKic&o1.' A s st 2z&f 2vea 
Agreed to m the Code itself.

Shri Tridib Kumar Chaudhuri: Has- 
H come to the notice of Government 
hat many employers, particularly big 

Employers, are resorting to delaying: 
itigation in the Supreme Court and 
t̂her courts against the Code of Dis­

cipline and the understanding that 
hey gave at the Labour Conference;

1f so, may I know what &teps Gov­
ernment have taken to see chat this 
Js not done and the Code is followed 
*n this regard at least?

Shri L. N Mishra: Thi primary
Objective of the Code is to stop such 
itigation, but so far as the breach of 
discipline is concerned, it has been 
shared equally by both the employers: 
‘tad the employees

Shri Tangamani: May I know v.he- 
Hier it has come to the notice of Gov­
ernment that in the Chartered Bank, 
Madras, only that portion of the 
-ode which deals with the obligation 

°< employees alone is featured?

Shri L. N Mishra: I am not aware 
°f it.

Mr. Speaker: The hon. Mertber
*Jiay bring it to the notice of the hon. 
minister, and he will take steps.




